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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

IN 

DATE OF ORDER 	13-9-96. 

Between :- 

Brajesh Kumar 

Applicant 

And 

1, Shri A.C.Sen, 
Union of India rep. by the 
Secretary, Ministry of Steel & Mines, 
Department of Mines, 
New Delhi. 

'Shri S.K.Acharya 
The Director General, 
Geological Survey of India, 
Calcutta. 

Shri S.K.Ghouse, 
The Dy.Director General, 
Geological Survey of India, 
Southern Regional Office, 
651 Complex, Bundlaguda, 
Hyderabad. 

Shri EVR Partha Sarathi, 
The 0irector, 
Map Printing 3ivision, 
Geological Survey or India, 
Southern Region, 
Bandlaguda, Hyderabad 

Fespondents 

Counsel 1' or the Applicant 
	

Shri 11.RAMAi;fl0'my 

Counsel f or the Respondents 
	

Shri N.R.Devaraj, Sr.CGSC 

CEJRAf'l: 

THE HON'BLE JUSTICE SHRI MCG.CHAUDHARI : UICE—CHAIRMAN 

THE HON'BLE SHRI H.RAJENDRA PRASAD 
	

MEMBER (A) 
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Oral (Orders per Hän'ble Justice Shri M.G.Chaudhari, 
Uice-Chairmafl). 

Shri M.Rama Rao fbr the applicant. Shri N.R.Oevaraj 

ft or the respondents. In our op;nion no question of commiting 

contempt arises in this matter. The relief prayed ffir by the 

applicant was in the nature of requiring the respondents to 

provide a promotional avenue ffor the applicant- with the same 

V 	scale of pay -e-'tha post of Plate Maker on par with that of 

/ 

Press Operator, Senior Technical Assitants and STA/Ebraman. The 

applicant was working as Plate Maker in the Map Printing Division. 

His grievance was that there was no avenue of the promotion to 

the post of Manager ftor him and since Press Operator has that 

avenue, the respondents should be directed to make, that 

avenue available to him also. By the order passed in the G.M. 

to consider that question 4&fter having regard to the duties and 

responsibilitiesof the posts concerned and in the event of it 

being Ithund that the Plate Maker could not be considerad Suitable 

for the post of the Manager than to consider whether any suitable 

promotion avenue can be created keeping in view the decisions 

Th of the Supreme Court mentioned. 

2. 	In the reply to the present petition, the respondents 

have stated as Thilows :- 

. . .3 . 
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"The entire issue of promotional chanels 

and panels to be fixed ffbr the various 

posts in the Map Printing Division includ-

ing the post hold by the petitioner is under 

the active consideration in pursuance o? 

judgemont of the Tribunal." 

it has been litirther stated that the matter has been under the 

consideration of the 5th Central Pay Commission and that the 

applicant rushed to flle  this petition without awaiting decision 

off the Government of India in pursuance of.' the decision of the 

5th pay Commission. 

Since the respondents have complied with the direction 

to consider the question and the matter is under active conside-

ration of the authorities we see no ground to infer that the 

original order has been dis-obeyed. 

The Respondents have stated in the reply that the 

orders of? the Tribunal are advisory. The learned counsel t or 

the applicant submits that this by itseI is showing dis-respect 

C 
to the order. We are of the view since merely a direction was 

made to the respondents to consider the question and that 

decision s$o4d—be---t-c4ce-rr being 1et t to the said authorities..-. 

V 	the respondents are not wrofrtg in describing the directions as 

advisory. 

The petition is mis-conceived and theredbre is disposed-

ofwithno order thert.  
(H.RAJEP4IP7SAD) 

] 	
Member A) 	 Vice-Chairman 

Dated:lath September. 1996. 
evil 	 Dictated in Open Court. 	 P 

Cj) c- 




